
NOTEi&OF THE REGISTRY ORDERS OF THE TRIBUNAL 

l. 

12. 	OtDER A2O-2.-2OOi, 

Learned counsel for the App1iCant and his 

AssOCite$ are absent without any reiest for 

adjournment.This is a 1996 matter where pleadings 

have been completed long ago.Invicw of this,we have 

he3rd Shri A.K.BOse,leacned Senior standing counsel 

for the Respondents and learned counsel for the 

private Pespondent,shri Bhimsen sahoo is also 

a3sent.eLus& the Records. 

2. 	In this Original Application ,the applicanc 

has prayed for quashing the public notice dated 

1112-1995 at inexure-1 inviting applications 

from general public for the post of ED3PM, 

Garhnial 30 and for a further direction to complete 

the process of selection by issuing appointment 

order in favour of the appliCant. 

3• 	Departmental Respondents have filed 

counter opposing the prayers of the applicant. 

ivate ResP0flent has appeared through his cue1 
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No rejoinder has oeerl fi1. 

For the purpOSe of considering this petitiOn. 

it is not ne5sarY 
to gO into toornany facts of this 

case. The admitted posit on is that the vacanCY in the 

post of EDBpM,C;arhnial BC arose as the regdlar 

incumoent was promoted to the cadre of p0 stmafl. 

Respondents have stated that f fjllthQ up of the 

poSt of 	BPM, the employment change,KhUI da 

was moved in letter dated 27.10.1995(A 1" 

to sponsor names of eligible candidates wjthifl 

thirty days,Letter ated.11.195 of Snployment 

EXchange,l<h
urda was received in the Office of the Sr. 

supdt. of post offices Puri Respofldent NO.3 
on 

29.11.195 i.e. after 33 days.DePart1t 

piles provide thit if the Employment Dcchange does not 

spc'Or names 
of candidates within 30 days, the 

I)epartmental Authorities are reit& to issue 

publiC notice 
inviting appliCati015 from general 

publiC.A5 in this case, 3npl0ment EKchange Authorities 

hiid sent names which has been received after 30 days 

the action of the Departmental AuthOdtiGS in issuing 

~:10 

publiC notice hasbeen in accordance with the 

DepartfhEA 
tQ RULeS/instructiOnS and no fault can be 

found with ti-is. 

MoreOver, by inviting applications from 

gener.al  public, the applicant is not prejUdiceJ_ 

in any way. Respondents have enclosed the 
check 

list shcwing names and the marks obtained by 

candidates jmluding the applicant. This list is 
at 

nrexurefG.om this we find that the applicant 

has secured 452% marks. in matniCU1ati0r eXamiflati°fl 

whereas many other candidates who have got 
much 

more marks than the app1ic1t.S0me of 
thOSe candIdate 
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alsc belong to OC category like the app1it. - 

Deartmefltal instructions are clear that amongst the 

eligible candidates,persofl who has got highest 

percentage of marks in matriculation examination 

is to be considered as more meritarious.inview of 

this,we hold that by calling for names from the 

g&ieral public the ap1ic'nt has suffered no 

prejudlce.Applicêtion is,therefore,held to be 

without any merit and the same is rejeCted.No 

costs, 
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